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RAJYA SABHA 
Thursday, the 26th April, 1984/6 Vaisakha, 
1906 (Saka) 
The House met at eleven of the Clock, Mr. 
Chairman in the CHAIR 

ORAL ANSWERS TO QUESTION 
*61.   [The questioner (Shri J. K. Jain) 

was  absent.   .For answer,  vide  cols_____  
infra] 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI P. 
VENKATASUBBAIAH): There is no such 
proposal. 

 

 

SHRI P. VENKATASUBBAIAH: Sir, in 
order to meet the situation that is obtaining in 
Punjab, the Government have taken several 
measures. So far as IPC is concerned, there 
are ample provisions in it under which 
deterrent action can be taken against those 
who indulge in acts of arson, kidnapping, 
dacoity etc Apart from that, so far as Punjab 
is concerned, additional measures are also 
available, for instance, the Punjab (Disturbed 
Areas) Act... 

MR. CHAIRMAN: Acts do not catch 
criminals. 

SHRI P. VENKATASUBBAIAH: Re-
cently, we have amended the National 
Security Act through Ordinance. That 
Ordinance has been passed into law in the 
Lok Sabha yesterday. According to this 
amended Act a person can be detained 
without reference being made to the Advisory 
Board for a longer period. As it is his period 
of detention is upto six months. But if the 
Advisory Board upholds the order, the 
maximum period of detention could be upto 
two years nnder the amended law. With all 
these measures we hope that those who 
indulge in acts of arson and violence could be 
apprehended. This new Ordinance is in force 
and 38 persons have been detained under this. 

SHRl B. SATYANARAYAN REDDY: 
The question is not about National Security 
Act. The question is about amending the 
Evidence Act, etc. 

MR. CHAIRMAN: I know you are very 
anxiaus to do something. But let Mr.  Malik 
have his question. 
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SHRI B. SATYANARAYAN REDDY: 
But the answer to his question must come. 

MR. CHAIRMAN; I think Mr. Malik can 
take care of his own supplementary. 

 

 

SHRI P. C. SETHI: Sir, the honourable 
Member has given a good suggestion. We 
would certainly try to consider it and act on 
it. 

As far as the political patronage of the 
criminals is concerned, I absolutely deny this 
charge and, Sir, I want to say that we are 
doing everything possible to apprehend the 
culprits and see that they arc convicted. It is 
for the law courts tO decide, Sir, whether the 
charge against them is proved or not and if 
the charge is not proved, certainly they 
release them and  there we  are helpless. 
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SHRI SANKAR PRASAD MITRA; Sir, I 
appreciate what the Prime Minister bas 
slated just now. .The first answer to the 
question given by the honourable Minister of 
State for Home Affairs was that there was no 
proposal under consideration and he referred 
to the National Security Act which is an Act 
relating to preventive detention. Sir, laws 
have to be amended keeping in view the 
realities of the sil nation. In view of the 
activities of terrorists and other disintegrating 
forces which are taking place in Punjab and in 
other parts of the country, would the hon. 
Minister of Home Affairs consider whether   
the   question   of   amendment   of   all 

the statutes mentioned this paricuiar question 
should be referred to the Law Commission to 
suggest necessary amendments, if any? 

SHRI   P.   VENKATASUBBAIAH:   Sir, 
this  is  a  suggestion for consideration. 

 

SHRI  P.  C.  SETHI:  As far  as     Mr. 
Manchanda's matter is concerned, important 
clues are available and we are pursuing them. 
As far as the action to be taken against 
criminals in this respect is concerned, it is a 
State subject. We would certainly pass on the 
suggestion of the hon. Member to the State 
Government concerned, so that they can act 
upon it. 

MR. CHAIRMAN: There are no two 
opinions on this, and I think we need not 
discuss it further. I will give one more 
chance. Yes—you are jumping up so much. 

SHRI SHANKARRAO NARAYANRAO 
DESHMUKH: We are experiencing these 
difficulties even in Maharashtra because a lot 
of complaints are lodged with the  police   
stations.  The   offence     which 
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was committed is never brought in the record. 
Therefore, my suggestion is that all these 
offences may be made non-bailable and 
proper entries made when the First 
Information Report is given to the police 
station. Otherwise it will be very difficult. 
Anybody can go and approach the police 
station against the persfm' concerned who is 
bailed out and all these multiple offences 
arise. Therefore, I suggest that whenever a 
complaint is lodged with the police station it 
may be taken as it is given by the person 
concerned and the offences may be made non-
bailable. 

SHRI P. VENKATASUBBAIAH: It is 
being considered. I may tell for the in-
formation of the hon. House that various 
provisions have already been made stringent 
by amending the Act in respect of Punjab. 

MR. CHAIRMAN: Next question. This is 
a Question Hour, not 'Suggestion Hour'. 

M/s.  I.T.C.  Limited 

63. SHRI RAM BHAGAT PASWAN: 
Will the Minister of INDUSTRY be pleas-ed 
to state; 

(a) whether Government have taken any 
action against M/s. Indian Tobacco Com 
pany Limited for setting up two small 
scale units without proper licence; and 

(b) if not, what are the reasons there 
for? 

.THE MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARI): (a) and (b) 
Small Scale industrial undertakings and 
ancillary industrial undertakings are exempted 
from the licensing provisions of the Industries 
(Development & Regulation) Act, 1951 
However, these exemptions are not available 
to a small scale industrial unit or an ancillary 
which is a subsidiary of or owned or 
controlled by any other undertaking. 

In view of this position M/s. Indian 
Tobacco Company Limited would not be 
exempted from the licensing provisions of the 
Act if they were to set up any small scale 
industrial undertking as defined under the 
Act. 

According to a recent study carried out by the 
Indian Institute of Public Administration M/s. 
ITC has set up two small scale units. 

This is being looked into. 

 


